CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR
BENCH, JABALPUR

Original Application No. 195 of 2006
Jabalpur, this the 6™ day of April, 2006

Hon’ ble Shri Justice MLA. Khan, Vice Chairman 7/
Hon'ble Dr. G.C. Srivasiava, Viee Chairman L A)

Anant Kumar Patel, S/o. late Shn
Phoolchand Patel, aged 30 years, R/o.
H.No. 197/1, Ranital, near Telecom

Factory Gate No. Jabalpuz, Distt.

Jabalpur. M.P. voven Applicant
(By Advocate — Shri R.S. Verma)
Versus

1. Union of India, through Secretary,
- Department of Telecommunication,
New Delhi.

2. The Chief General Manager,
Department of Telecommunication,
Telecom Factory, Wright Town,
Jabalpur, M.P.

-3, Personnel Officer, Telecom Factory,

Wright Town, Jabalpur. - Respondents

ORDE R(Oral)

By Justice MLA, Khan, Vice Chairman

The applicant’s father Shri Phoolchand Patel was working as
Examiner in the Telecom Factory of the respondents. He died in
harness on 17.11.1992 The app]icaﬁt has submitted an application for
compassionate appointment under D;z;; _ in harness scheme of the
respondents. His request was not accepted. The applicant appraac}icd. -
this Tribunal and filed OA No. 177/1995. The Tribunl disposed of
the OA on 7" August, 1995 with direction to the respondents that the

-applicant would be given an opportunity to explain whether the family

has sufficient ~ ~-  income and owns a house or not. As per the -




averment made in the OA, the committee rejected the application of
the appiicant\on 16.10.1995 {Annexure A-4). Now the present OA is

filed with the relict that the representation filed thereafter by the

app}iémxt has not been considered and decided by the respondents. It

is submitted that the last representation was made on 6.1.2006.

2. We are of the opinion that repeated representations will not
extend the period of limitation. The application of the applicant was‘
already rejected by order dated 16.10.1995 {Annexure A-4) and the
present OA is filed on 27.3.2006. It is not filed within the time
prescribed under Section 21 of the Admimistrative Tﬁbuﬁals Act.
Moreover, almost 13 years have passed since the time of death of the

 father of the applicant. Compassionate appointment is not one of the

modesof recruitment rather it is a deviation that all recruitment in civil
service will be made from the open market. The appointment will be

-strictly in accordance with the scheme formulated by the Government

for compassionate appointment. We find that it would not be

appropriate to interfere af this stage after more than 10 years have

passed the application of the applicant was rejected by the committee

of the respondents. Accordingly, the OA is dismissed.
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{Dr. G.C. Srivastava) (M.A. Khan)
Viee Chairman Vice Chairman
(e Ao RSIBA T /A Lrrrrecressnsins FIAR, B _—
SA aferfafy arol Rren—
(1) wfm, se sampw o v, m ’
(2 amees s /o5 K j (/W 4
(3 werd p*/mwm ............................. asasm’m @WW v

4 &1, T, SR sorrs

meaamwm;;ﬁ[m
. \
“° o |

o



